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In pursuance of the provisions of Clause (3) of Article 348 of the Constitution, the
Governor is pleased to order the publication of the following English translation of Notification
No0.945/IX-1/2015, dated November 20, 2015 for general information:

No. 945/1X-1/2015

Dated Dehradun, November 20, 2015

NOTIFICATION

In exercise of the power under section 74 of the Motor Vehicles Act, 1988 (Act
No. 59 of 1988), read with section 21 of the General Clauses Act, 1897(Act no. 10 of
1897) and with a view to amend Uttarakhand Motor Vehicles Rules, 2011, the Governor
is pleased to make the following Rules after their previous publication by Govenment
Notification No. 323/ix-1/2015 dated 16™ April 2015 as required under subsection (1) of

section 212 of the said act as follows-

The Uttarakhand Motor Vehicles (Second Amendment) Rules, 2015 |

Short title
and
commencement

)

: publication in the Gazette .

Amendment of 2
Rule 71

1 (1) These rules may be called the Uttarakhand Motor Vehicles
(Second Amendment) Rules, 2015.

They shall come into force from the date of their

In the Uttarakhand Motor Vehicles Rules, 2011 for the
existing rule 71, as set out in column I below, the rule as

set out in column II shall be substituted, namely-

Column 1
Existing Rule

71 Additional conditions of
contract carriage permit
The following shall be the
additional  conditions  of
every contract carriage other
than a motor cab—

(i) the permit-holder shall
cause to be prepared in
triplicate a list of passengers
traveling in the vehicle in the
following form in respect of

Column II
Rules as hereby
substituted
71 Additional conditions
of contract carriage

permit The following shall
be the additional conditions
of every contract carriage
other than a motor cab—

(i} the permit-holder shall
cause to be prepared a list
of passengers traveling in
the vehicle in the following
form in respect of each trip:

each trip :
LIST OF PASSENGERS LIST OF PASSENGERS
Motor Vehicle No------- Motor Vehicle No-------
Date--—-- Time . of Date-—— Time of
Departure...... Departure. .....
From-- ... to......... From-- ... 0
8 Name of Father’s/ Age Address S. Name of Father's’  Age  Address
No. the Husband’s No. the Husband’s

Passenger Name
1 2 3 4 5

Passenger Name
1 2 3 4 5
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(ii) One copy of the list shall
be sent by Registered Post
Acknowledgement Due - to
the Authority which issued
the permit for record, the
second copy shall be carried
in the vehicle and shall be
produced on demand by the
officers authorized to
demand  production of
documents by or under the
Act, the third copy shall be
preserved by the permit
holder;

~ (iii) the permit-holder or his
authorized agent shall issue a
receipt to the hirer in respect
of payment received for hire
and the counterfoil of the
same shall be kept available
with him and produce on
demand to the officer
authorized to  demand
documents by or under the
Act;

(iv) the permit-holder shall
maintain an yearly day to
day logbook indicating the
name and address of the
permit-holder  and  the
registration mark of the
vehicle, name and address of

It shall be carned i the
vehicle and shall be
produced on demand by
the officers authorized to
demand production of
documents by or under the
act.

(ii) the permit-holder or his
authorized agent shall issue
a receipt to the hirer in
respect of  payment
received for hire and the
counterfoil of the same
shall be kept available with

him and produce on
demand to the officer
authorized to  demand

documents by or under the
Act;

(i11) the permit-holder shall
maintain an yearly day to
day logbook indicating the
name and address of the
permit-holder and  the
registration mark of the
vehicle, name and address
of the driver with the
particulars of his driving
license and the starting and
destination points of the
journey with the time of
departure and arrival and

the name and address of
the hirer;

(iv) The said logbook shall
be preserved for a period of
one year and shall be made
available to the prescribed
officer on demand by him
for inspection during the
said period;
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the  driver with the Provided that nothing
particulars of his driving in this rule shall apply to
license and the starting and any contract carriage hired
destination points of the to carry a marriage party.
journey with the time of

departure and arrival and the

name and address of the

hirer;

(v) The permit-holder shall
quarterly furnish an extract
of the log book specified in
condition (iv) above to the
Transport Authority which
issued the permit. The said
logbook shall be preserved
for a period of three years
and shall whenever required
be made available to the said
authority  for  inspection
during the said period:
Provided that nothing in
this rule shall apply to any
contract carriage hired to

carry a marriage party.

By Order.

S. RAMASWAMY,
Principal Secretary.
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